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Non-selectisn of the Applicant,
and selection of the Ressomdent No, 4
(Madhusudan Lenka) te the post of E,D,M,C,/
G,De5,M,C., ©f Keashapur Branch Past Office,
in account of Gujidarada Sub'Post ODffice,
is umder challenee irn this Orieinal
Asplication unier section 19 ¢f the AT,
Act, 1985, The sum amé subkstance of the
ground of challenge of the Applicant is that
wnder the Rules/instructions; percentase of
mark i1s the criteria for selectisn to the
post in questiem, and even thoush he had
secured highest marks among the candidates
in the matriculstior examinaticn,he was
not selected and Ressondent No,4 was selected
teo the post with ulterior métive, In eorder te
substantiate-his averments, he has alse
jiven the marks secured oy him in the
matriculatien examinatien which is 372 marks
out of 800 and the marks of Respendent
Ne,& i.,6, 342 bt of 800 marks, Therefore,
in this ofiginal Asnlication he has prayed
for quagshing of the selection and appointment
of Respondent No,4 and for apdirectien to
the Respondents to select and épyeint tke

asplicant in the s&id post,

2, Respendents, by filine thelr

counter; have stated that thoueh the
Applicant secured the hivhest marks fXom
amonegst the candidates in the fry of selectic
as he has not fulfilled all the conditiens

-

required and ad@ertised, he was net selected
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amé aspointed and the Respondent an?‘!F

sas selected having eeen secured highest

marks fulfillimeg all the conditione,They

have also filed the checklist of the candidses,

we have serused the same,

Heard learned counsel for both
siges and serused the recordsy The questien
that arises for consideration is as te whether
the appplicant has secured the hithest midxks
in the matriculation evaminatien amonest the
candidates before theSelectiorn having all m
required conditions and if it is n@t,ihe
reason of his menselectia.,For determining
this, firgt we wqglg like te see the
ardvertisement which 1s under Anmexure-R/5
dated 6-6-2000 and asiresaxds._eligikility
d@nditien it proviies as underie

i) Must have passe® Class-VIII

standaré Matriculatiem or equivalent

examination are preferred, (Ne welght-

age is given fer hieher qualificatier

than Matriculation)}

13) Must ke within 18 teo 65 years of
age as on the last date of applicatioms

1ii)The candidate must reside near
the place of his work,If the candidate
beloneging te the village beyond the
jurisdictien of the post office ke
mast take up his residerce in the

poet village or ite adjacent village
. sefere his appointment ir the pest:

iv) Must e known cycline and
possess ene bl-cycle,"

In.the.said advertigsement it was also
provided_that the candidate, should furnish
tiie follewine deauments alecnewith his/her

applicationssuch ast-

(i) An attested cepy of SIC of
College Leaving Certificate; :ﬁ
ol




S

" NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

E=y

(11) An attested copy of the marke
sheet of matriculatien examination/
examinatiem of prescribed standard
leee Class VIII passed:

($33) Two character Certificates frem
two different Gazetted Officers inm
orieiral:

(iv) Attested cepy of Residential
Certificate issued by the concerned
Reverue Authority net belew the rank
of Tahasildars

(v) Caste Certificate ir case the
candidate belongs teo reserved
cemmunity(sSC/ST/OBC) issued by the
C@mpetent Authority:

(vi) Declaratier te take up residence

in thevillsge served oy Keshapur
post Office"/

4, It is an admitted fact that the

 Applicant is not a post villase candidate,

Therefore, as per the advertisement, he has
to submit a declaratien to the effect that
in the event ef his selectien te the sost,
he will take up residerce and/or he has to
furnmish a censent letter frem a house owner
of thepost village that he/she is will te
allow the applicant to stay in his/her house
on fehh‘etc: But as 18 evident frem the
check-sheet produced by the Respondents
under Amnexure-R/}, in Column-10*Cocument
wantimeg® it has been writtem that he had

ne produced the declaratien to take up
residence amd writtern censent eof the person
belongs te the area of the EDRAP, But it is

a fact that the applicant has secured more
marks than the Respondent No,4 im the Matrie

culation examination, Unless an applicant/

a candidate furmish all the required decuments,

his asplicatien is liakle to ke rejeCtedtzf
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ané that is what the Respondents have’d.@‘x;e
in the sresent case’;ﬁ Sirce the apsplicart
has not fulfilleé all the conditions, nerely
pecsuse he has secured highest marks in the
matriculation examination cannet claim te

be selected fof the most,Therefere, theze’}&
no wrene im the action of theRespondents in‘

seleeting and appeintine Respondent No.4 to the

pest iE questien,

5., We, therefore, find me merit im this
Orieinal Applicatien which is accordinely
re jeeted, There shall e mo erder as tocesis,

(B, M, SO ANO RANPAN MOHANTY)
VICE-CHATRMAN " MEMBER| JUDICIAL)




